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PROCLAMATION    UNDER   ARTICLE 
356  OF  THE  CONSTITUTION 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHR1 
K. S. RAMASWAMY) : Sir, I beg to lay on 
the Table, under clause (3) of article 356 of 
the Constitution, a copy of the Proclamation 
(G.S.R. No. 236) issued by the President on 
February 16, 1970, revoking the 
Proclamation issued on July 4, 1969, under 
the said article, in relation lo the State of 
Bihar (in English and Hindi). [Placed in 
Library.    See No. LT-2516/70]. 

SHR1 SUNDER SINGH BHANDARI 
(Rajasthan) : Sir, before you proceed I 
object lo the laying of these papers before 
the matter is clarified. 

 
MR. CHAIRMAN : I overrule this point 

of order. Under article 356 clause (3) it is 
only the Proclamation which has to be laid 
on the Table. No other document need to be 
laid on the Table. 

SHRI SUNDAR SINGH BHANDARI : 
But there are two letters on the basis of 
which this Proclamation has been issued. 1 
beseech you; they should also be laid on the 
Table of the House. 

MR. CHAIRMAN : 1 cannot ask the 
Government to do something which is not 
required by the Constitution. 

 
MR. CHAIRMAN : This is out of order. 

 
MR. CHAIRMAN : This is out of order. 

Mr.   Rajnarain, please sit  down. 

SHRI AWADESHWAR PRASAD 
S1NHA (Bihar) : May I request you to 
expunge what he had said ? 

 



47 Paper laid [ RAJYA SABHA ] on the Table 48 

MR. CHAIRMAN : I will consider 
whether any discussion should be allowed 
or not. 

SHRI S. N. M1SHRA (Bihar) : I would 
only like to add that we consider it as a 
matter of the highest priority on our agenda 
and this should be discussed on Monday. 
This is our request. I hope my other hon. 
friends will join us in making this request to 
you that this should be taken up as a matter 
of the highest priority on our agenda on 
Monday. 

SHRI LOKANATH MISRA (Orissa) : I 
think the entire Opposition, except Mr. 
Bhupesh Gupta and his party which is lean-
ing on the other side... 

SHRI BHUPESH GUPTA (West Bengal) 
: No, no. In that cn.se I oppose it. It should 
be opposed because the Swatantra Party has 
supported it... 

SHRI LOKANATH MISRA: I am happy 
he opposes it... 

MR. CHAIRMAN : Now, please sit 
down. 

SHRI BHUPESH GUPTA : I want to 
make the position clear. We are not opposed 
to a discussion. If my friends want an early 
discussion, we are not opposed to it. Such a 
discussion h;\s to take place. We can 
express our viewpoints. I have a contrary 
point of view. My friend here does not know 
where he stands. He is chasing everybody. 

MR. CHAIRMAN : 1 will consider 
whether a discussion should be allowed. 

STATEMENT OF BILLS ASSENTED 
TO BY THE PRESIDENT 

SECRETARY : Sir, beg to lay on the 
Table a statement showing the Bills passed 
by the Houses of Parliament during the 
Seventieth Session of the Rajya Sabha and 
assented to by the President. 

1. The Wakf (Amendment) Bill, 1969. 
2. The Oilfields (Regulation and  Deve-

lopment) Amendment Bill, 1969. 
3. The   Foreign   Exchange   Regul 

(Amendment) Bill, 1969. 
4. The   International   Monetary   Fund 

and Bank (Amendment) Bill, 1969. 

 
5. The Bihar Land Reforms Laws (Regu-

lating Mines and Minerals) Validation 
Bill, 1969. 

6. The Khuda Baksh Oriental Public 
Library Bill, 1969. 

7. The Oaths Bill, 1969. 

8. The Indian Registration (Amendment) 
Bill, 1969. 

9. The Punjab Legislative Council (Abo-
lition) Bill, 1969. 

 
10. The Salaries and Allowances of Minis-

ters (Amendment) Bill, 1969. 
11. The Appropriation (Railways) No. 5 

Bill, 1969. 
12. The Appropriation (No. 5) Bill, 1969. 
13. The Appropriation (No. 6) Bill, 1969. 
14. The Manipur Appropriation Bill, 1969. 
15. The Bihar Appropriation Bill, 1969. 
16. The Indian Tariff (Amendment)  Bill 

1969. 
17. The Monopolies and Restrictive Trade 

Practices Bill, 1969. 
18. The  Asscm  Reorganisation  (Megha-

l.-.ya) Bill, 1969. 
19. The   Motor   Vehicles   (Amendment), 

Bill, 1969. 
20. The Constitution Twenty-third Amend-

ment) Bill, 1969. 

PAPERS LAID ON THE TABLE 
ORDINANCES UNDER ARTICLE  123  OF  

THECONSTITUTION OF INDIA 
THE DEPUTY MINISTER IN THE 

DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SARDAR 
1QBAL SINGH) : Sir, I beg to lay on the 
Table, under sub-clause (a) of clause (2) of 
article 123 of the Constitution, a copy each 
of the following Ordinances (in English and 
Hindi) :— 

(i) The Essential Commodities (Amend-
ment) Continuance Ordinance, 1969 (No. 
10 of 1969). 

(ii) The Haryana and Punjab Agricul-
tural Universities Ordinance, 1970 (No. 1 
of 1970). 

(iii) The Calcutta Port (Amendment) 
Ordinance. 1970 (No. 2 of 1970). 
[Placed in Library. See No. LT-25I8/70 

for (i) to viii).] 


